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SHRI VAYALAR RAVI: The hon. 
Minister stated that Rs. 2.10 crores 
had been allotted for this year for 
housing plantation labour. I am 
afraid Minister’s statement regarding 
co-operatives and tea plantation 
labour is a mis-nomer. It shows the 
ignorance of the Minister regarding 
the knowledge of the labour. They 
do not have any such co-operatives 
and the Labour Act provides for the 
housing of the employees/workers of 
the plantation. This Parliament 
passed an enactment for the 
plantation labour. In this connec-
tion to hit the people who are having 
their own plot, the Government of 
Kerala submitted a scheme. May I 
know from the hon. Minister what is 
the scheme with the Ministry regard-
ing housing plantation labour? Will 
you give money to the1 state Govern-
ment to utilize that as per their wish? 
Instead of fixing the criteria do you 
al]ow the State Government to uti-
lize according to the topography and 
the need of the State.
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Change la Land Cellini Laws of Orissa
•373. SHRI GIRIDHAR GOMAN- 

GO: Will the Minister of AGRICUL-
TURE AND IRRIGATION be pleased 
to state:

(a) whether the Government of 
India have received any recommenda-
tion from the Government of Orissa 
regarding change in the Land Ceiling 
Law of that State; and

(b) if so, the reaction of the Gov-
ernment thereto?

THE MINISTER OF AGRICUL-
TURE AND IRRIGATION (SHRI 
SURJIT SINGH BARNALA): (a)
Yes, Sir.

(b) The proposals of the Orissa 
Government are under consideration 
of the Government of India. Suit-
able *advice will be given to the State 
Government at the appropriate stage.

SHRI GIRDHAR GOMANGO: I 
would like to know what are the 
salient features of the recommenda-
tions of the Government of Orissa to 
the Government oi India for their 
consideration? To the second part 
of my question reply has been given 
that the advice will be given at the 
appropriate stage. When will ttrat 
stage come? Is it an appropriate 
time for the Government of Orissa 
t0 give such recommendations when 
lot of land had been distributed by 
the Government and confusion has 
been created due to this recommen-
dation?

SHRI SURJIT SINGH BARNAL^: 
The proposals are not in the form of 
Bills. They have sought the guid-
ance of the Government of India re-
garding certain matters. It is a long 
list and I will give reference to some 
of them if the hon. Member wants. 
Under Item No. 1 they have said this: 
‘while determining the classification  ̂
of land for ceiling purposes, only 
specific crops (paddy, jute*, wheat and 
sugancane) may be taken into account 
and other crops grown on the land 
may be ignored.’ Item No. 2 states:
‘At present, irrigated lend, under the 
law, does not include land irrigated 
by private tubewells and such lands
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may be treated as irrigated for pur-
poses of the ceiling.’ Item No. 7 
states; ‘The exemption granted to tea 
and coffee plantations may be ex-
tended to areas under casurina, cash- 
ewnut, coconut, savai grass, sugarcane 
and medicinal plants, 'Item No. 11 
states: ‘Hiere should be a provision 
that persons claiming tenancy rights 
falsely should be penalised with fine 
and imprisonment.’ The last item 
states: ‘The l*aw should prevent ow-
ners of surplus lands from disposing 
o r tree and forest growth thereon’.

These are some of the recommen-
dations and they are under consider-
ation of the Department concerned.
I agree with some of them while I do 
not agree with some others.

MR. SPEAKER: If you have not
fully considered, why commit your-
self t0 anything at all?

SHRI GIRIDHAR GOMANGO: Has 
the Government of India received any 
complaint from the Government of 
Orissa regarding the forcible occup-
ation of land by the landlords in res-
pect of the lands which have been 
distributed?

Secondly, I wish to know this. If 
it. is a State subject, has any instruc-
tion been given by the Centre to the 
State Government to distribute the 
land properly so that the landless 
persons may possess the land given 
by the Government of Orissa?

SHRI SURJIT SINGH BARNALA: 
In Orissa, land reforms have been 
proceeding quite well, as compared 
to some other States. For example, 
the total estimated surplus land area 
was 2 lakh acres. The area declared 
surplus is 1-22 lakh acres. The area 
taken possession is 1.6 lakh acres. 
This is very good compared to some 
other States. The areas distributed 
come t0 90,000 acres. Here again, 
this is veiry good compared to some 
other States. They have been doing 
fairly well and there are no 
complaints.
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SHRI JAGANNATH RAO: May I 
know whether the Government o f 
Orissa has written to the Centre re-
garding the amendment of the defini-
tion of ‘family’ to include a major 
unmarried son who is not entitled at 
present to a share? Secondly, land 
originally recorded as irrigated under 
ROR has not now been irrigated end 
it is still classified as Class-I land. 
Has the Government of Orissa made 
any recommendation to exclude such 
land?

SHRI SURJIT SINGH BARNALA: 
Regarding definition of fajnily they 
made some recommendation. For 
example, they have said that at pre-
sent a major daughter is included in 
the family. She may be excluded in 
accordance with the national guide-
lines.



SHRI DARUR PULLAlAH: In view 
of the fact that in many States there 
is lot of variation regarding the com-
pensation of land value, whether 
Government propose to have uni-
form policy? In some States they are 
paying half of the market value as 
compensation while in others it is 
made on the basis of land revenue. 
There should be uniformity in the 
compensation of land as peT the cate-
gory of land.

SHRI SURJIT SINGH BARNALA: 
This is mainly the concern of the 
State Government. The quality of 
land is different in different States.
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SHRI SURJIT SINGH BARNALA: 
The question does not relate to the 
Orissa State. It relates to U.P. I 
do not have the information.
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Time Capsule
+

*374. SHRI JYOTIRMOY BOSU : 
SHRI MUKHTIAR SINGH 

MALIK:

Will the Minister of EDUCATION. 
SOCIAL WELFARE AND CULTURE 
be pleased to refer to the reply given 
to Unstarred Question No. 18 on the 
14th November, 1977 regarding ‘Time 
Capsule’’ and state:

(a) whether jdigging out operation 
has started; and

(b) if so, when exactly the ‘Time 
Capsule’ is expected to be dug out?

THE MINISTER OP EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 
DER): (a) and (b ). The digging
operation started on the 28th Novem-
ber, 1977 and the Time Capsule was 
taken out on 8th December, 1977.

SHRI JYOTIRMOY BOSU: Will the 
hon’ble Minister kindly tell the House 
as to what follow-up action does he 
propose to take especially against 
those who fabricated and distorted 
history?

MR. SPEAKER: They have not yet 
opened it.

SHRI JYOTIRMOY BOSU: At the 
sam9 time will he give an assurance 
to the House that those who have been 
responsible for distorting and fabri-
cating things would be removed from 
their positions—particularly from the 
academic field altogether so as to 
maintain the standards.

DR. PRATAP CHANDRA CHUN- 
DER: As I have already stated the 
Capsule was taken out on 8th Decem-
ber. The whole operation was 
supervised by a Parliamentary Com-
mittee led by Shri Yagya Datt Sharma 
and six other Members.

Actually, this Time Capsule was 
taken to Tis Hazari Treasury for safe 
custody and for taking it to the Nat-
ional Physical Laboratory on 20th 
December when it will be opened 
there. The difficulty in opening the 
Time Capsule lies in this. The cap-
sule consists of two shells. First, the 
content were put in a Copper shell 
which was sealed by Bhabha Atomic 
Research Centre at Bombay and later 
on this shell was taken to Visakha- 
patnam where Bharat Heavy Plates & 
Vessels Ltd. sealed it in a stainless 
steel shell. So, this requires the help 
of the scientists because if flame- 
charge method is used, then the con-
tents may be damaged. That is why
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